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/ JOINT INSPECTION REPORT REGARDING COMPIAINT OF ILLEGAL 
FELLING AND WILDLIFE DAMAGE. 

In on1er 10 wri(y die &cas of' the ■llcptionl • allcaecl by Sh. Onbr Si. in Original 
ApplicationNo.612/202Sfilcdbcfon:lhc Hon'blc National Grun Tribunal(NOT). • commincc 
WU comtilllled by the Additional Dislrict Maailllale, K..,. • - vide lencr No. • 
1612<' dared ,,.01 .2026. 

111c malspol in question was visited by die manbcn of the CG111minee, i.e. SOM Jawali. 
DFO Wildlife Hllnirpur. DFO Nurpur and their ~spedive Slaff mcmbcn on 24.02.2026. During 
the course of inspection. lhe complainant was presenl alonl with mcdi■ personnel. The 
complaillllll was heard in detail and accompanied die team ....,..,._ die inspection. The entire 
stretch ot• bchl pllh was visited aJona with lhe team members and die complai11Ml 

Durilll lhe spot visit. the complainant was 8IUd to poilll GUI die alleaed illepl rellin1 of 
trees. dlln■F lo wildlife and odlcr accusalions m■dc by him, Howew:r. he was unable to pruvicle 
any proof' or cviclencc of tree fell~ or wilcllirc J rap After die inspeclion. the 
ro11owi111 ·oa.rua1ions and darifialic>as w&R _. 1,y 111c clesiplled camn1itlcc: 

I. 

2. 

3. 

4. 

s. 

6. 

T1lae are IDOle O a 100 halDcs bckMsi• 10 Scboduled Tribe families of die c.Jdi and 
Gujjar CDIIIIIIUllilies • a place known • Plrla N•• T1lae is no altafflllivc approech 
raid r. dllle .... Mlilies lO coanecl IO lbc -ffl PWD ra■d Tllcy llllvc been usina lhis 
bcha palh far clccaclcs. . '" 
As per st111eanc1•1 ol elderly local nsidents. dais pllh Im been in use since dlcir 
chilcllOOd. clearly iaclic■liaa 11111 Ibis padl is 11101e 111111 50 :,ears old. 11 sa wa as the oaly 
accca IIMlle caan m.ti• lhc villlF to Ille main mad. 
DuriJls die lmpeclion. ii was obl<Ried 111111 canle belol,PIII ID die Gujjlr community 
,..,., me this bchl pllh. Eviclelace or caa1c foolpri1111 and•• was round aJona die 
...... Due IO COiii .......... IIICMIDCIII rains. die p■dl often .. II a,,d. after which 
local w10•cn mll'M■U,. repair Md clear ii ror dleir use. 
Aloe• Ille pmrh. dM:se med ID be a Foral Depanmeal pl■III 11111se1y near a water Nala; 
Some local vifi■len lllled 111111 dlcy a.I worked a labourers in die ..,ICIiy al 11111 lime 

• and 111d allo canied our pl•.,_ wen •·Ille__.,, r.aa--.. TIiey MIia 1111ec111111 
the bridle,... --cldiJca t:ly left for die IIID'J lC■a:• or Yile.:n. The JIIIII • or 
Ibis nursery r..,11w inda1&1111c .., .. ,,,edina pn;Klft oflhe old ~idle p■lh. 
TIie complaimnt himlclr ada:itled 11111 be bid rmow'llld III old -i 1bri" (bidilional water 

'SGUn:C) and tacr dri•i· waler Ill ■ aJona lhis padl a1NJU1 10 years.., when he WU 

amem Thisclcarlyaubl-sohhndllOtdewly 
coa~d. • allepd ill die Oriplll Applic•ion. 
The 1e1m dlanM-y i.....-a die enliie .-ICII Md r..d no evidence of uprooled trees 
or any form ol waldlifc J f11■IC All allcplions ,.... wilclifc def'Nle were found IO 

be bwlca On the COHll:MJ. locll residem rcpoded hqtat lipainp of leopMls in the 
•■ra ill qucslian. TIie pa,~• .. :e oflldl apex ........ indieales • heallhy popul■tioa of 
wild helbivans and • ulllcl ecos,stan. 

(,1) 
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Jt was also noted during. th • . 

1 . d . e •nspect,on that heated arguments occurred between the 

l 8. 

:m~ amen~ an ":sidents of Parla Nana village. This suggests that the matter appears to 
8 ocal village dispute in which the departments are being unnecessarily involved 

The~m ·u aJ • 
. mt _ee was so apprised that an encroachment case No. 10/2025, under the H.P. 

Pubhc Premises and Land (Eviction and Rent Recovery) Ac'9 1971 is under trial in the 

court of Collector-cum-DFO Nurpur against the applicant Sh. Onkar Singh. 

· Conclusion: 

B85Cd on the investiption and findings, it is concluded that the kacha path is an ancestral 

1>ath':"8)'. connecting the village of Parla Nana to the main road of PWD. No evidence of damage 

to \Valdhfc or forest trees was found by the committee during the coµrse of inspection. The 

complaint appears to be motivated by local and political disputes and seems intended to harass 

government officials and local residents. • • 

Recommendations 
. 

It i~ ihercfor~, recommend~ that appropriate action may kindly be considered against the 

co1nplainant for filing tarse and baseless complaints, as the same have been found devoid of merit 

upon thorough verification by the competent authority. The submission of such unsubstantiated 

allegations not only causes unnecessary harassment to Government officials but also results in 

.ivoidable expenditure of tim~, effon and public resources, thereby diverting administrative 

machinery from genuine and .priority matters. If such practices are not discoura~ they may set 

an undesirable precedent leading to misuse of official processes. Hence, in order to uphold 

administrative discipline and ensure that public anevance redressal mechanisms are not misused, 

suitable acti.on as deemed appropriate u·nder the relevant rules and provisions may kindly be 

initiated to d-=ter recurrence of such instances in future. 
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